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4 “ 11,6.82 Heard fir, G.K, BhattacharJee
' learned Sr. counsel for the applicant, S
Mr. S.Sarma, learned counsel who has tg
. obtain necessary instruction on the matter
| is“ﬁbt’present today, List again on
§4hAFUvaé\bwun Yoo “,17,6f2002 for admissign, '

bt letf.
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“to- enable them to file reply, if any.
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~ 23,7.02° --. 0n ths prayer of learned counsel
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SR o "“d\ written statement on a matter of promo-
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tion which is purely routine matter in
engaging the applicant. According to the
applicant the respondents announced the-
_ calender of selection and viva-voce test
L . @s per Notification on 2644.02 fixing
s B l the date of written test on 124502002
and result was to be declared on
2045402, Applicant contended that

the respondents are Yet to adhere

the calender of selection and to

contd/=
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~» Pleadings are complete. The matter
may now be listed for hearing on
9.12 2002.

A

¢ ( Lgﬁwaﬁxx.

Member vice-Chairman .

None appears for the parties,
List on 20.1.2003 for hearing.
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' Member

{ * |

g On the prayer of Mr. B.Choudhury,.

flearned counsel for the applicant, the -
case {is adjourned. List again on
27.1.2003 for hearing.
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i .
! Member . ) Vice-Chairman
l ToLe
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/
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fnp

Heard the learned bounsel for

W P

. ! )
tﬁé parties. Hearing concluded.

Judgment, delivered in open court,

' kept in’ separate ' sheets. The
§

application is dismissed. No order as

to costs.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
- GUWAHATI BENCH

Original Application No.171 of 2002
Date of decision: This the 4th day of February 2003

The Hon'ble Mr Justice D.N. Chowdhury,‘Vice-Chairman

The Hon'ble Mr S.K. Hajra, Administrative Member

Shri Ratan Dey
Q/No.642, D- Block,
Upper Babu Patty,

Kalibari Main Road. «+.s.s.Applicant -

By Advocates Mr G.K. Bhattacharyya and
Mr B. Chaudhury.

- versus -

1. The Union of India, represented by the
General Manager,
N.F. Railway,
Maligaon, Guwahati.

2. The Divisional Railway Manager,
N.F. Railway, Lumding,
District- Nagaon.
3. The Senior Divisional
Operations Manager,
'N.F. Railway, Lumding, '
District- Nagaon. ......Respondents
By Advocates Mr B.K. Sharma, Railway Counsel
and Mr S. Sarma.

® e o0 0000000

OR D E R (ORAL)

CHOWDHURY: J. (V.C.)

The issue relates to promotion from the rank of

Junior Clerk to Senior Clerk.

2. Admittedly, the appliéant is the seniormost
Junior Clerk under the respondents. Accordfhg to the
applicant he being senior he is entitled to ‘the next
higher grade of Senior Clerk, more so, when a.vacancy
arose due to the removal of Sh;i P. Vashum. The
appliéant also pointed out that another post of Head

Clerk in Badarpur Area Office is lying vacant due to the
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retirement of the incumbent.

3. ‘_ The respondents placed before us the record
indicating‘the vacancy position. The appliéant can be
considered fOr_promotion against departmental promotion
quota of 66.33%. The remaining posts are filled by
direct recruit quota and Lower Division Clerk quota from
the departmental graduate quota. The respondents pleaded
that against the 66.33% of the departmental promotion
guota, five posts are  available, whereas the

departmental promotees are seven as on today, who are in

| excess. Therefore, there is no scope for considering the

| .case of the applicant against the promotional quota.

4. MrvS. Sarma, learned counsel appearing on behalf
of‘the learned Standing Counsel for the Railways placed
before us the record showing the number of vacancies.
From the vacancy postiion, it appears that the applicént
thouéh seniormost cannot be considered for promotion
against the | vacancies earmarked for departmental
promotion quota. Mr S. Sarﬁa, However, submitted that
there is a possibility of surfacing of some vacancies in
the near future and in that event the case of the

applicant shall be considered.

5. We have heard Mr B. Chaudhury, learned counsel
for the applicant as well as Mr S. Sarma; learned

counsel for the respondents at length. We have also

! perused the written statement where the respondents have

i stated that as and when the screening test is held

due infimation to all eligible candidates will be given

with prior notice. Mr B. Chaudhury, however, stated

Habout the availabilty of some vacancies. But, on perusal
b

‘ﬁof the records we find it difficult to wuphold his

contentioNe cceecees



oo B A

i cantentioh,‘ The records placed before us does not
} support the assertion madevby-the learned counsel for

the applicant as to the availability of vacancies.

V 6. In the set of circumstances we do not find any

i i merit in this application. Accordingly the application
i | stands dismissed. The dismissal of the application
| shall, . however, not preclude the respondents from

t | considering .the case of the applicant in near future

b
} {'against available promotional vacancy in the slot
. .
? ﬁ reserved for departmental candidates.
§ | ' No order as to costs.
-
X |
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(An Application under Section 19

of the Administrative Tribunal Act, 1985)
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QF 2002

Sri Ratan Dey
-Vs-
Union of India and others
INDEX

Particulars
Application

Verification’
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GUWAHATI

(An Application under Section 19

of the Administrative Tribunal Act, 1985)

0.A. NO. 13 oF 2002

1. Sri RatanvDey,
| S/o Late.Nikunja Bihari Dey,
@/No. 642,D- Block, |
Upper'BabQ'Patty,

Kalibari Main Road.

. Applicant
- 'Versus —-

1. Union of India,
Represented by the General
Manager, N.F. Railway,

Maligaon, Guwahati. -

2. Divisional Railway Manager,
N.F. Railway, Lumding,

District- Nagaon.

3. Thé Senior Divisional
Operations Manager, N.F.
Railway, Lumding,
Distfict— Nagaon.

... Respondents




f. PARTICULARS OF - THE ORDER AGAINST WHICH THE

APPLICATION IS MADE :

Action of the authorities in not considering
the case of the applicant for pfomotion/.officiation‘to
the rank of Sr. Clerk against one of the existing

vaéancy since 1999.

5. JURISDICTION OF THE HON'BLE TRIBUNAL :

The applicant@ declare that the subject matter
of the orders against which he wants redressal is within

the jurisdiction of this Tribunal.

3. LIMITATION :

That the applicant® further declare that the
application is within the limitation prescribed under

Section 21 of the Administration Tribunal Act, 19835.

4. FACTS OF THE CASE :

1. That the applicantﬁ} has been working as a

Junior Clg(&yip;thgrﬁugleﬁotiRs${305034590/— since 1994

- o T

in the office of the Resbohdent No. 3, Since the date of
his joining the applicant has‘ been carrying out bhis
duties sincereiy and. to» tﬁe satisfaction of all
concerned. The applicant T was also rewarded for
outétanding work “during the Railgay Week at - the

Divisional Level during 1996-97. The applicant further

istates that at present he has rendered more than 7 years

of service in the same post and as per existing




|
:
instruction /norms the applicaht is eligible for

i .
cohsideration to the next higher post of Senior Clerk.

'24- That though the applicant has been serving as

a?Junior‘01erk, under orders of the Asst.‘Operations.

[

| , .
M%Pager --1, he has been given additional work loads

|

wfth higher responsibility and engaged even after office

i

hours and on holidays also and this has become a

1
0

the section. The Assistant Operations Manager-1,

c@nsidering ‘all this aspects by his office note - dt.
| _

| . ' ‘
1@.7.2000, had recommended that - the applicant be

i *

- commodated against one of the vacant posts of Sr.

-

a

C

Yot

lerk which has been lying vacant for a long period, but

et

nspite of the aforesaid recommendation no action has

1]
!
béen taken till date and the applicant have not been

i&ven the  charge of officiatioh/ promotion.

k! . '
' A copy of the office note dated

18.7.2000 is annexed here with

and marked as Annexure ~I

3. That the applicant begs to state that the
ffice of the Divisional Railway Manager (P>, Lumding by

rder no E/39-2S (Gr-111)(T), dt. 19.9.01 circulated a

1
i
i

provisional seniority list of Junior Clerk as on
1.4.2000 in which the name of the applicant appeared at

and as such he is the seniormost Junior

gerial no.l

Clerk.

continuous process in view of the increased work load in



A

A copy of the provisional
seniority 115t dt. 19.9.01 1s
annexed here with and marked as

annexure —11

4. That the applicant begs to state that at

present there s one post ©T benior Clerk lying vacant

-
.

due to the'rémoéax Trom service of bri P. Vashum who was
unauthorisedly absent from «9.3.93 and was removed after
hoiding a discipiinary praceeding. (he applicant further
state% that another post of~head Clerk in Badarpﬁr Area

P

foite is lying vacant from 31.12.2001 due to retirement
Beirmap e -

of the incumbent and 1n this connectioh tHe applicant
submitted several repre;entatlons at various levels
stating the above tacts  with the prayer for
Drdmotloﬁ/oTTlc;atxon 1o the rank o7 br. Llerk on that
he be accommodated against one of the said two vacant

posts, but till date tnere nas peen no response.

Lopies ot the representations

4

gateu - z.b.98 and 3.8.2001 are

annexed herewith and marked as

Annexure—+11 and 1V respectively.

3. That the applicant on 9.4.2002, submitted an
appeal before tne Respondent No.2Z2, stating the above
facts with the brayer that after perusal of the re;ords
he be allowed to ovriciate against one ot the two vacant

posts and furtneEr Selection process be i1nitiated to fill



i

up the posts in a regular manner, but‘again'till date

there has been no response whatsoever.

Copy of the appeél dated
9.4.2002 is annexed herewith

and marked as Annexure ——V.

6f That.the aﬁplicant begs to state that after
submitting the appeal the applicant has now come across
got hold of the calendar of seleétion»for suitability
test for_2002, issﬁéd'by the DiviéionaIARailway Manager,
P, Lumdi;g dt. 10.04.02 whéréinbit has been mentioned
that the suifability test for Senior Clerk in the

Operating dept will be held on 12.05.02 after formal

o T

notification on 26.04.02, but‘till date no such process
has been initiated and the applicant apprehends that the
matter will be further delays.

A copy of the calendar is

annexed herewith ahdvmarked as

.Annexufé 4~VI.

7. o That the aphlicant begs to state that till
date the aufhorities_ have not repiied to his varioqs
representationé ahd appeal dated 9{4;02 nor the process
for holding_thé'suitability'teét for sénior clerk has
been initiated and as suchfthé appiicant is convinced
that no useful purpose will be'serQed by waiting any
ionger and as ;uch the épblicant is.gpproaching this

Hon’ble Tribunal for adequate and just relief.
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1.

GROUNDS FOR RELIEF WITH LEGAL-PRDVISIONS :

For that the action of the authoritiesr in
denying the «claim of the applicant .for
officiation as Senior Clerk since 1999 being
the Seniormost Junior Clerk or for promotion

N\

is "highly illegal,

unusustainable in law and as such this is a

fit case where this Hon'ble Tribunal will
exercise jurisdiction and grant relief to the

applicant.

For that the inspite of the recommendation
made by the Assistant Operation Manager '—% I
for accommodating the applicant aéginst one of
the yacant posts of Sr. Clerk the action of
the authorities in not doing the same Iis

highly illegal and bad in law.

For that the action of the authorities in not
initiating the process of suitability test for
Sr. Clerk as indicated in the Calendar till

date shows fhat the authorities has failed to

exercise the jurisdiction vested in it and as

such this is a fit 'case where this Han'ble
Tribunal will exercise jurisdiction and grant

relief to the applicant.

arbitrary and



dV. For that, in any view, of the matter the

impugned action of the authorities is bad in

o law and liable to be set aside.

». - DETAILS OF REMEDIES EXHAUSTED:

The applicant had -earlier filed several
. . o
representations and appeal but there has been no

response.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY

] OTHER COURT :

ﬁ ' Thé applicants further declare that they‘have
lnot previously filed any application, writ petition or

lsuit regarding the matter in respect of which this

lapplication has been made before any Court or any other

i
i

isuch application, Writ petition or suit is pending

|

%Lefore any of them.
;
f@. PRAYER: R - It is, therefore, prayed that

your Lordships would be pleased

for the entire records of the

i ' case, ask the respondents to

direction shall not be issued

i , . directing the respondents to
!

allow the . applicants to

1
Ekuthority or any other Bench of the Tribunal nor any

f ‘, to admit this application, call

: _ . show <cause as to why a.

A



And for this act of kindness, the applicants

officiate/ promote as Senior

Clerk and after hearing the

‘parties and perusing the cause

shown, if any, be pleased to
direct the authorities to allow
the . applicant to

officiate/promote as Sr. Clerk

or alternatively direct the

authorities to  hold  the

suitable test for senior clerk

within a fixed period gnd/or

pass any other order/orders as

Your Lordships may deem fit and .

propef so as to grant adequate

relief to the applicant.

as in duty bound shall every pray.

9-

10.

11.

INTERIM ORDER : NIL

DOES NOT ARISE:

PARTICULARS OF BANK DRAFT/POSTAL ORDER IN RESPECT

OF THE APPLICATION FEE.

-

(i)
(ii)
(iii)

(iv)

Lpﬂrm,-%ﬁgvAgﬂf

Date. &27.5-0 | .

‘Issued by Guwahati Post Office.

Payable at Guwahati.



{2.LIST OF ENCLOSURES :

As stated in the INDEX




VERIFICATIGUON

I, Shri Ratan Dey, Son of Late Nikunja Dey,
aged about 43 years, Resident of G. No. 642, D --Block,
Upper Babu Patty, Kalibari Main érad, do hereby verify

that the statements,‘ made - in Paragraphs No.
i ‘. :

. ' § » . ‘,‘v: ‘} - .
-l)/'\/g :F are trueg\ to my piérsonal,’knowledge and

§ | fl Q) Bmo\é .

the statements made in*gparagraphs No.

are believe to be true on'legal advice and that I have

not suppressed any material fact.

Place: CRowAUAT |

Date: p27- S O shri Ratanm B5p
g;awmq—f& Al



¢, Provisicol sori-rity list as_er 1-4-2000 ?’f“' wlinlt
H -4 Catagery:- Jr.vlork ir scale °s 2050~ 4590 /= . C D ane g
Twpet: ~Traffic.Brorch- L8’ -0 S Gl
15 Clagsificnticr of Pegpi-livisiotal enr-rolleds
; Upit- Wwodim “riteriac- legth of nor-fnrtuitnus ir the grade.
SN.% Itnpp Desier. & gDate & § Date of g\‘ihether %Off&*
Moo Stesiern ‘ birth I ApDL Lo ar
P sC/sT g Corfdte
o | -
gy : . = A '
‘/I/Shri Ratar Dey, | - 0=2-1958 - 9-3-84{Khnl) UR  of fg-
‘ Jr.Clerk/G .rder T6-T5-84(Clerk)
sp. DM/ Lundi g ‘
2. Bigwarath Dey, - 10~1-1951. 3=10-78(Peor.) UR offg.

Jr.“leork/C 14-8-96(Clerk)

ppder SF.DOWM/IMG -
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AM/BPB T
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o P
Ihe v sionn? My, MAMGer,
/ M, Y miliny,/ Lunding.

C(Through pmner ennnel )

qubs=D vy for officin Lin;_:/ac‘l_ect;‘ion af
gr.alerk in Serle of W 450 47800/~

81,

with die venemudon I rog W Iny vefore ysu the
followving fow lines for your kind & sympncheci‘c considemniien

;.!IC“SQ'.

fhine Stry T 2m o0 tidrr ir Sr.DOM/Lilts of Flce as Clexk
in Seale 3050 « 49)0/« sincc 1044 1 th the entd v
gntlsmetion of my Superiorse

it siry, I np working here in dnrknesg finuding ne
14ght f ¥ promstion. lbwever, one post of Sr.clerk is lying
wmaens for the rempvnl of one Br.cletk for long uniuthorised .
.. .apgent fronm 23-3=93, _ ' -

A e
'

;‘y;dv-.‘;';"f‘fi';‘-. o That 8ig, with " hepe te seb pmmtﬁg‘n-as_ﬁggclem& S
f. . "\ for the pest, I applled for offi cinting. MAccordingly
. .. Henttle 8r.DOM/LMG hnd given his order for the purpose, )
i ; mt sorry % inform you tht no erder s jocen igsued fom
i p/Dranch till te=-d1y. Mg Icaver, proper ?uéti Meatien for -~
,t  garintien of aona pest of Sp.cletk from A/IPD%s office -

‘ . hag boen given by Sr.DoM but.ne action has been initinted
¢mm P/DBmnch in this réspect alse. il . }

P2 o
_-.. e v B

-

Tmb Sir, finding no other alternative  than & o
erave your goodself lo Jask inte my c'so very symm thetieally’
and necessnry arder may plense be. given go thnt a poor ‘
empleyee like me'may be bdenefited by gotting pmmo tion s - ;
S 8yr.clerk, for vhich net of your kindness ,I .4, a8 bty [
g’ztcdangm%ng Yours faithiully,
( Mtin vy )
o Clerk undey
' Sr.0M/lunding. -

TP

‘L agpy tgs@‘sro mM & Sfo E)O/LMG fOT kﬁ_nd infarm{\t;i@n pleftgao

@o{v—}‘—cu}«, De
{ Mtan Doy )

ey ————




T ke

To . '
¢The pivisional Railway Manager, o
.M. F.Rad lway/Lumding. S - . ’
. _sr , . ‘ ) . -

K

-

. JSub; Appeal for consideration for officiating/8¢lection

',f@5 C to the rank of sr.Clerk agalnst one of the.existing

vacant pOStsrin,Scalé'%.4500—7OOO/-. N

..SLif!v ;

1 woul@fhumbly iiké to place the foliowipgtbefore yoﬁr

- gocdgelf for your kxind consideration & necesgsary action sO

)

. .

- . . . . K .

. e . . R . .

. ' .
. '
. <. .
. . - . .
. ) X . :

. . . o . . ) . ‘
iy e . - . ¥ :
;- P B . . ¢ . :

. o [ . - . ¥
.. . . !

thgt I am not made'toféuffét and not deprived of Officiation/
. promotion otherwise due to mes L

1. That I am working as a‘Junior Clerk in the Scale of

25.3050-4590/= since 1994 in the office of the gsenior Divisional * .

Operations‘Managef/Lum&ing.Since the date of my joiningt I

of all concern and infgct I was .rewarded for my Outstanding
.'work~during.the Railiay Week at the Divisional level during
" 1696-97 . At present I have ,rendered more than 7 Years of service

v & T am eligible for ans;de;ation to the next higher post of |

20?-9&ﬁ3t‘tﬁoﬂgh E'ah‘éérvingjés a Junibr‘CIéfk; under orders
-of the Asstt. operations Manager-I. I was given additional”
‘work loads with higher responsibility and'I\am'engaged even

-+ after office hours and on:holidays also and this has become a

. continuous procéss in view_of the increased work load in  the
section. ¢considering all this aspects the AOM-I had recommended
by thig 0ffice Note  dtz 18~7-2000 that I be accommodated

against one of the vacant bosts of sr.Clérk which has been lying -«

vacant, for a Jlong -period t{11 date, but unfortunately inspite
0f the_aforesaid‘reconmendations no action has been- taken and -

¢

I have not been'given_Oificiation/Frcmot;on as yet. -

5. ghat the office of the DRM(P) by Order No.E/38-25(Gr-171) (), .

ats 49.9,01 circulated a provisional seniority list of Jr.Clerk
as on 1.4,2000 and in the sald list my name has beén shown.at
gerial No.i amd as such I am the seniormost Jr.Clerk in -the

officde. Moreover, as stated above 1 have rendered more than 7 -Yrs. '

of satisfactory service as & Jr.Clerke.

4. That I regpectfully submit that at present there is one post
of gr.Clerk lying vacant due to the removal ﬁrom‘serVice of
shri  P.Vashum who was unauthorisedly absent from - 26.%.93 and
' he wes removed after holding a,disciplinary,proceéding. ancther
yost‘ofiﬁead Clerk in Badarpucr:area Office is lying.vacant from
from’31.12,2001 due to retirement of the incumbent and I aan be
easilf'“‘écccmodateda_gainst one of the said two vacant poste .
PR : . . . JED Y

: . -, . 3 NN . i

— 3ST  ANNEXURBEY

“have been gafrying.out?mg duties sincerely and. to the saﬁisfabtion’

A 4 cL ) i . | o
5, fThat in this comnection I had submd tted various representatiof: : |
at all levels-and I-had submitted a reprqsentation to your goods I
on.3.8,2001,stating the azbove facts with the prayer that I be
givén'pnonotion/OfficiatiOn‘to the rank of sr.Clerk. but till
dateitherc has been no response and I am being made to-suffers:

i
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ﬁgFeﬁggl.iﬁgz 2
DRM(0)/LMG s OEfhe A\

fice Diot/RHM. | ptds 18/7/2000.

subs Pormgnent variation of 1(one) post of 8r.Clerk

After therough

existing st BFE eince long lyind vacgnte

STt

seudy it reveals that Shri Raten Dey, Jr.Cbekk

unésar s‘reDOWL‘mﬁing ig overm burdened with hes¥y work load. Thei

setting uvp of munctualicy hea
werk‘load,.,which gre en
workfe

(ﬁ)e Mc%@&lﬁty«z ‘

ded by ACM/I has imposed additiona
14gted below and shri Day {g performing the

[

(14), Detention to Passenjer and Goods trains.

(444,

.DRMs MCDO,

(4vlo cogrespendenca of trein Getention.

(o).

(vi}. Maintenance Of Goods/Passenge
. Chacking of Guards Milesge bille.

{vid)
j, Irregularit

(vidd
ﬁ»ﬁp c’“ :
(x)e:

gorting of Guards Journal and Vehick® Guddanae.

r trains performance Registers

{eg of preparstion of Guards sousnal and Statis=

tical train-report. CL e .
Madntenange of Chagrge sheet Register gnd Charges sgainst

defanlting ‘gtaffo
Calculation of Control Charte

{xi)s, TATO gecord.

(x443)

The above named Jr.Clerk wWab di.rectéa to work wii:hhigheg

Monthly Statement c2 late start of Paésang@r .ﬁ:aim

oDigciplinery sction against staff for negligence in
- Trancportation guties ¢n connection with Jerain runningo
(ziv) . DaR mafbom Cases and follow up’action. ’ o

¥

)3

regponsibility alsc, I am engaging him after Offlce hours and.

on holidzays and

this has almost become a contlnuous process in -

view of the increased WOrk loads of tle Sectiode

1n order -to offer more gegponsibility and to wvoid -‘Gelay
4n working the post of ar.Clerk whieh ig'l
at BEB- gub-Givigion congidexed permanent varia

ying vecant since long
ladon to LM3. Hences

in the light of the above, 1t 45 sujgested that such a situation

can not conein

ue for long and I request Yyou to- kindly srrange the

absve variation.

_Smbmitte;d for kind appro'val‘ pieaaéo .

§zr.DOM & sr.BRO may ki@ixély givae -th@it'éonlaent gné get
concurrence of DAC for

the parmanent vafiation of the sald posto

3 ?L%%Me

Asst;bpe’rationé Manager/ Lo

~ WM’
5% .DOM.
Sren‘@ - ’= N ; e
' | ° P -rfu} : @g‘t@s@:@& b¥ o

-

Maen ST L

Y

-

-
- b oaed



—'JQ"” |
' ( Pacefz ) ‘ 4%9

‘1£thrre£ore, Orcv bafore your goodself to kinaly consider .
vhat‘is stated in above, call for the records and after perusal
-bhereof direct that I be allowed to officiate ‘against one of
.the said two posts and also direct that the selection process be

; ini*iated to £ill up the posts in a regular manner. 'In this )
”;w~connect¢on I would also like to humbly state that I could have
" been given the Officiating promotion a long time back and I have -~
" already suffered a: huge - loss being a low paidfembloyce I do . -
not have the necessary.resources and it will be eytremoly '
¢« - difficult on my part. to agproach the cOurt of Law for getting

the relief due to me. 0, . :
v S : o T‘
v SO oL e I . - : ‘ S AR
Thankinq you in" anticinat¢on¢ : TR A ,
\ o~ A: B ' o ‘ ) i _ \: g K ,;‘..'" Lo
. . oo . . - L t;, . ] .

-7 Yours fqithfully, .

' ptds Lumdieg, | R 5L?1 JQﬁ;%mwu—%H?% .
, L '( RATAN DEY ) o
. 9/44}99%°‘ . L Jr.Clerk under.Sr. DDM/ o
Sy I Lumdlng/N F. Railway.
S o . . \ . '-\:' ‘ ‘ ' '1- + ‘
. : . . ) . Co !
eopywer e -~
1. ghri Vipan Nanda, Goneral Manaaer/N F.Rallway/Mallgaon, f
ﬁoa kind informatlon. , . ‘ ’ . . ;
2. shri P. Malviya, Chief Operations Nhnaaer/N Fe Ra;lway/ :

MalJ.c'Lon. for kind information.
‘3. uencral Manager(Law)/N.F.Rai way/Nbligaon* for kind ’ .
information. A ,kt,‘ . EN : o
4! ChieF ?ervonnel/0fficem/N F.Railway/Maliggonﬂf;fq;' kind b
\inﬂxmadon. . S e ;
. ..“ . ; ',4 e ‘-,4 . _‘ :J,A_;-. - - . i
SR - gl‘mw% 694’ Q/CféL §
_'.(RATANDE?) |
S T ' . 7. @r.Clerk worﬁing »
v o ‘ . under "Sr. DOtI/Lu'ndjnao
. ‘ ) j' -
) , PN N ~£
. i
Y, ’ o |
| e ' o . -
; . ¥
‘ ‘ -
‘ .
. ' ‘ ‘ / A
Yo sl
! A ' ' ' ;v ’
: L t ;
; Co . :
z "‘.Z"A_ -
: ] - 4
4 . . '
'; . . i / ¢
" . ,
o



vt sl
. . RNo,
1 2
S&T, 1
zncg, 2
3.
Tecnh, 4
S
Med., 5
7
Ble ct, 8.
PCrsC- 9
f;l“!Ll

@ﬁﬁesmﬂi‘by

sdvoees E) ‘i’

- Cls(P),

Scele of

p&*«guzy_‘f .
R AR e CoPay Dl
' 7
23 ' 4
0s/11, 5553~
: 9099/~
COs 7450~
11590/~

J=/Gr. .11, 50U0-8un 0

JT/II(Cs)
against 25¢
Intepnediate
Apprentice,

1 54%2-85040

Office’ 5*'3-9900
'supdt,/II.

Pharnacist 5000-5990
Gr, 11,

Gs/11 - 5500-90U0
JZ/Gr.iI. ° $000-8000

e,

3, Dort/iria -39~

-APProx, Dste of
NS BF T i-
Eost,_ fica
’ ‘tion,
5 . 5
2 4.,4,02
1 13.12.01
4 5,5,02 -
2 05,4.,02.°
7 . 7.0162
1 30.4,02
1 3.05.02

e

lnﬁumbeﬁt whlph is called for S/Tebt og

fe

7450—11$UQ .

4.

1

ANNEXURE — V1

- i ' L ﬂ . : -
calemda c ¢ Qe(ecz%fmmm!l wei e be st ~ 2002

- Dacce F '- “r o ite of Date of Na“e -Ofb‘

written B obeintece Viva- dhsentee publice-

test, tect, Vo ce Iva-voce tion SF

o v test, test, rezualt,

7 3. g9 10 11

20.4.02  27.4.62 07,5.02 10,5.02 21.5,02
| | ]

20.4.02  3.,5,02° 235,02 \5.5.02 25.5,02

,25.5,02 4.6,02 23.6.02 3,7.02 27.7.02

08.05,02 - 28.06,02 -~ 5,7.02
. & ./";

27.4.02  11,05.62 05.06.02 17.06,02 05/5,02

03,0647 -15,06.02 30.7.02 15.08,02 20.2.02

s _éult?nﬁ

(‘20.65;024 15.05,02 30.06.02 15,0702 31.7.02

30.4.02

22.02,02

3 06 02

[APELL/02:

15.06.02;,

30 O

. Apr11/04 .-1.4‘.‘:5

i,

3 n3r11/02“'

e-
marxKs,
12
Against =-tii-
clpeted -z
vacancy.
rgainst re-

,sult;~t

S .YV dcEacy -against the
OS/I & controllen>bydeuﬁﬂS.

15.08.02 - 20) 68,03 CZiQ,

w,('I est

Woak
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CHLEND

scale 2%
cay . NoO D

oost.

3 4 . 5
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Chief Phar- 7450-11500 .
meciet Gr I,
~2o-Gr.II, 65u0-1050L0 1.

Nursing
"sister,
sr.J°R/

STLA, e _
JDR/SFLA,  2550-400C 25 .

AT By A

2610-3540 3¢

_ 5500~9000 1

- 2750-400U 8
0 ,

Sr,S°La,

4TNC. 5000-8000 22

sr.clerk.  450u-7000 1.

Ti - zs to ~hy selectisrn of the
are not J.ssible heve been stated in sepmrate shests
TR OF

JORRSRE

LOProxX.

L 0%.05.02

13.,05,02

13,04 .02

NDate ot
notiftics-
tion.

1.

5

”7366§02~?f'

"18.05 .02

Tate of
Saitani-

lity

test,
7

30.03 .02

oost of BIIT/I,SITIL/II-(7),S
-w=~ich 1ie

23.3.02

~
-~ ZO=- .

- 15,04 .02

3.4.02

ﬁgg,osaoz

03,05.02

22.4,02
i26.04.02

.

3;4:02,

.

3.05,82

30.4,02

31,05.02
30,06.,02

. 07.,05.02.

05 .05 .02
Ae.5 .02
: Yf’ .

15,06 .02 -

15.7 .02

18,05 .02
20,05 ,02

'31.,7.02

17,2502

O~
mn .

encl

st - I \ B . . .
SELTCTION FOR SUIT AZILITY TLST -

o A et o 2 o et oA <ot B it i
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29 .85.02

30 .06 .02

AR e

130 .05 ,02
\25.05.

e

L

1

1 12.05.02
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S T

.11

12

13

15

17

. 18

1S

- Sy

Syr.rfss,

Driver,

Sr.G>wds
“-ive r,

<y

nician(cw),

Tech -1/

osL/Mec:, |

NH
Ly

3r.Clerk/G

Clerrn/G

vy e N P
4 - 659

.6503*16530‘

T 60U0-9800

5500-800uU

5wJID=3330°

4590—’7'))':}

B'J‘J!)‘B'J'J'J

4500=T793"3

500 U-8000

4500~ 7000
"plus sPl.,

.'ld .

U -

n o,

[N

pay ~.109/-.

14500-70W0

"4500-70G0

(=]

Y2

192..04,02 -

12.05.02

5.05.02

28,05 .02

10,7.02

13,8302

L2 v, w2

03,08 .02

{yritten)

02.05.,02

22.05,C2

- Z0-

-Co—-

30 :04 .02 . G

22.08,02

23,05.02

:5.06.02

23.,U5.02

23,05,02

-(f,o—-

- cuitabilit .

e e e s 3 A ANl i i

- suitability besed
on ACR.,

o

- HZTRN . ~'do-

. “ . ,
~ )

29.08.02

[V
Al
n
]
Q

on ACR,

02 .05 .02

30.,7.02 (v.V)
ZS,OB,OQ(AbSGntee)_

20.8,C02 (Result)

c2 .05 .02 o U
02.05.02

[

K contd. . . B/N> 4

54
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Deptt, S,
. T

Engg.

ks ,F(L))/\—‘J_b‘

o s/Men/Gr.I 45Dy~

‘Mason Gr.I,

3 ‘ (4

sr.Clexk,

folisher
Gr.1l,

W W

picdkman- y
Gr.,I,

w20 Gr.I,

45001350

70950

4

- iom

v

450

ritter Gr;I ~do-
o>

~do-

Sczle of
. Ve
p’a')' .

L e s o——— -

4500-700y

.

5502-8009

"4500-7360

-7000

-

ADprox,

No ,of
post,

S

B

6

-

" 12th

7en

516 04.34
...d(-\w ‘
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BEFORE THE CENTRAL &QﬂlNiﬁ$ﬂﬁ?TVﬁ“TﬁTﬁBNﬁL
HURAMATI BENCH

o (An application under section 19 of the Cenmtral
N Administrative

Tribunal Act.1985%)

O.ANo, 171 of 2aan

Sri Ratan Dey

-~ VS —

Union of India & Ors.

Written statement on behalf of the respondents No., 1,2
and 3.

. That the respondents have received the copy  of  the
application filed by the applicant‘and have gone through the
same. Gave and except the statement which are not specifically
admitted here in below, roots may be treated as total demial. The
statement which are not born out of records are glso denied and
the applicant is put to the strictest proaf thereof.

el

& That the regard to the statement made in para 1 of the

0n  the answering respondents while denying the contentions made

therein state that in the matter of promotion zpplicant does

ot
have any indefeasible right as such.

3. That with regard to the statement made in frara & of the
? answering

respondents beg to state that at present there

i o
vacancy in  the cadre of Sr. clerk and as such he could et be

r———— T —r

considered. The ANNEXURE-] recommendation; however will nat pro-
vide indefeasible right to the applicant for prometion to  the
post Br. clerk.



Pl

4. That with regard to th@_ﬁtatement made in para 3 of the
08 the answering respondents while denying the contention made
therein and retentions and reaffirming the statement made above
heg to state that the seniority is not the sole criteris for  the
promotion to the post -of 8r. clerk and he can.mot clai@ the right
of promotion only on the basis of senicority when vacancy will
éria@ in>- the cadre of Sr. clerk taking inteo consideration his
serniority position his case will aiso be considered szlong with

pther incumbents.

IE
.

That with regard to the statement msde in pares 4 of the
O/ the answering respondents while denying the cantentions made
therein beg to setate that the contention regarding vacancy as

-
Righlighted by the applicant is not correct. In  fact, due to

removal of Sri P, Vashdm, Hro

clevrk/ Optg, one post of Br. oleri

became vacant since 7.18.,1999,/ byt Mrs. Ajanta Bhuyan, 3r. claerk,
. . N, \\_ _' . — s . p ., o .

is  working as DEQ uider Sr.BEDPM/LME against ex-cadre post. her
liem is maintained in the parent department Later, she was award-
el witg/pwammﬁimm tor the post Head clerk(T) in her normal chan—

mel.. The existing cadre strength in the departmental pramotion

guota i 4@11 rather against % posts. There are 7 incumbents are

N e B

on roll. As per the Post Based Roster, there is excess pperation

in departmental guots and hence there is no scope for promotion
ét this stage to the post of 8r. clerk.

b. That with regard to the statement made in para G9,6 an
7 af the OA the answering respondents while reiterating and
reaffirming the statements made above beg to state that though
initiative for holding of screening f@%t for the post of Sr.

clerk for - but due to the sforesaid resson 1t

rEE—————————
J
P

b
e
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could not be materislised.|However, 2s and when screening test
will be held due intimation to all concerned will be given with

prior notice.

7. That with regard to the statement made in peara 8
{(Grounds for relief with legal provisions) the answering respon-
dents state that there is no good ground for  entertaining this
application and as such the application is liable to be dismissed

WHith cost.

"
(R
£

That the answering respondents beg to state that the
present application is bad non-joinder of necessary parties and
same does not indigate sny clesr course of action. This applica-
tion is alseo barred by limitation and hit by the principles of
waiver, estoppel and scguiescence and as such he is not entitled

to any relief and same is liable to be dismissed with cost.
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VERIFICATION
I 8hri C -~ £ A | Ky A ager about f}g Years, son of

) A

,544’\/\ %, SA)Kk) B, resident of Maligazon,  Guwahati-ii

presently  working  as DY. L. P, GA/F/@ s WL,

¥

Railway dg her@hy'
verify and state that thHe

.\;)\/?/g are  true to my knowle

lge and those made in
graphs ?),('\F)\fe '

0 omy information

statement made in paragraphs

para-

being matters of recards are  {rue
derived therefﬁmm; which I believe to he trus
and the rest of my humble submissions before this Hon'ble Tribun-
g2l.

(o And 1 wign this verification on
thisg ausvhday of Jody 2@Ee, :
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATL | J.g
BENCH: GUWAHATI . ;;g
IN THE MATTER OF: 2
5
LR
0.A NO. 171 of 2002 %

5ri Ratan Dey.

«.Applicant

_.vs_
Union of India and Others.

Respéndents.

------------

An affidavit- in - reply/
rejoinder by the applicant
to the written statement
filed by the Respondent No.

'g 1, 2 and 3.

I, Sri Ratan Dey, Son of Late Nikunja Dey,

i aged about 43 years, resident of @.No. 642, D=,

N plock, Upper Babu Patty, Kaliabari Main Road,

Lumding do hereby solemnly affirm and declare as

follows:~

1. That ‘I am the applicant in the above noted

! application and I am Qghversant’with the facts and

circumstances of the case. A cOpy of the written

statement filed by the official respondents Wwas




W

!
I

duly served upon my counsal

)
5%

and having gewe through

the same I have understand the contents thereof.

deponant/applicant. bafore

2. . That the
in the written

the statements made

replying .to
all the statements

statement, begs to state that

made in the written statement, shall be deemed to .
have been denied by the deponent, save and except

those, if so, specially.

3. That, the statement made 'in paragraph No.l
deponent hegs to offer no

is routine and the

comment.
4. . That, the statement made 1n paragraph No.2
and 2 are denied and reiterates what

e

is stated in the original application.

5. That the statement made in paragraph 4 1s

denied and the deponent in this context reiterates

the recommendation of Assistant

that as per
to the original

Operation Manager-I (Annexure-I
) ) o an JoN
application) a post of th LCleLh wnluhLlylng vacant
. e “7_, »
ﬁmy_.u».‘:)-w‘-

since long at Badarpur auguu4v1uLonqba considered
_pe;manent variation to Lumding for ‘accommadatlcn.g}
the depcnent and being senior most he does have

a right for prom;timn/nffi iation to the post.

;.'1r

statements made in paragraph No

6. That the
ent in this context

and € are denied and the depcn
tl B.0.S. of ocperation

‘begs to state that as per the



department of Taomding Divi
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11 lving vacant.

b

of Sr. Clerk iz st

the deponent further s:tatss +oat in the
operating deparimeni the numper of sanction posts

of Sanior Clerk 1is # p~ub sf o which 5 are

%NSM

scruit and I pust of depertmentsl Zguocla lying

vacant sincs iong.

The duponent  further states that the
authorities after taking into consideration the
above vacant position decided Lo hold Lhe screening
test for the post specifying that the number of
vacant post is 1 (one) and as such itnere cannot be
any cmﬁfuqécﬂ now tharv due o oxcess Tne screening
tast could not he metaer iotiaed,

The relevant @@&Q@%&g; of

the B.O.S. dt. Z1.5.2002 1

81

apneyaed herewiitnh and marked

A ANNEETIRE-VIY

7. That as regards the statement made in

paragraph 7 ana 8, the deponent dsnies the

statement made therein and states that he haz made

out &3 case for his promolicn/oificiation Lo the

e
H

nost of Sr. Clork eo=n to hold the sorcening tes

] 1 s . —~ e e v il - 7 o £ T 7 we 3 Tes P
within a fixed pericd znd this lon’hle Tribunal may



be pleased to allow the original application and

give appropriate relief to the deponent.

That the statement_méde in this affidavit and in
paragraph No. 1, 2 and 7 are true to my HKnowledge
and those made in paragraph Nos. 3;‘ 4, 5 and ©
being métter of records are true to my inf@rmatién
derived therefrom which I believe to be true and
the rest are my 5ﬁm}316 submissions before this

‘Hon’ble Tribunal Court..

And I sign on this 14™ day of November,

2002 at Guwahati. .

IDENTIFIED BY

é;LHgM«_C%L§Qﬂ%Mwa . Ratown LG

ADVOCATE DEFONENT
Solevan, "*’“& &e&wl&
d X _&Q \_\QNL J.:%\QU&Q TSN

Chaudh
(VY ’\&& t& Q)\/\HJNV\ y
ekm)V«bU % Nove
g | 6&nﬁm¥°&A

Laff

Q082



,\ . - SR SR prasrEez e SRS it g " 3 = ; e 3 o
(Y . o ’ \
. B “Anvexvee- VI
Ve | 7
" ‘ : ' . . . :
Y | /2V | J\f\/
N.F.Railway. °
Office of the
| DRM(OYLMG,
No. T/MP-01/LM. © Date: 21-03-2002.
To,
Dy.COM/PL/MLG,
Sub : Man Power Planning. :
: Ref: Your letter No. T/555/89/Pt.1 dated. 08.02.2002.
% In reference to your above mentioned letter, following positio’ﬁ regarding Man Power Planning of
g‘ Operations Department of LMG Division is furnished below for kind information : -
1. Position of caicgory-wisc B.0.S, Target of surrender & surrender done, Surplus staff, ‘Re»dcployméni :
i done up to 31.03.2001 are encloscd as Annexure — ‘A’ (3 pages). _ ‘
P2, Position from 1* April, 2000 to 31% January, 2002 - Target of surrender, surrender done, Re-deployment
¢ done, surplus staff awaiting for Re-deployment and B.O.S. are enclosed as Annexure —*B’ (in 3 pages).
3. Position of c;é‘tegory-wiw break-up of surplus staff awaiting for Re-deployment and surplus staff already
) c-deployedare shown in Anncxure -~ A & B. ‘ ’
J4 Position of category-wisc vacancy position as on 28-02-2002 is shown in Column No.8 of Annexurc - B.

E

Position of category-wise B.0.S. as on 28-02-2002 is shown in Column No.7 of Annexure — B.

Z . DPosition of category-wise identified posts to be surrendered to achieve the target of 2001 -2002 upto

e

i S

W hnt e o
=t

31-03-2002 is given below :
(a). Surrender proposal vide this Office letter No. TW/MPP-01/LM, dated @ 15/6/01 (in Group-A) for

. surrender of '8 posts of Dy.SS & ASM of MLG Cash Office is still awaiting to issue surrender

‘Memorandum by P/Branch ( proposal for surrender of these posts is enclosed ). :
(b). Surrender proposal vide this Office letter No. TW/MP-017L.M, dated : 15/11/01 for surrender of

23 posts of Asstt. Guard of the Division is still awaiting to iséue surrender Memorandum by P/Branch

( proposal for surrender of thesc posts is enclosed ). & - w)

(¢). Proposal No. TW/MP-01/LM (1), dated : 26/11/01 for surrénder of 8 posts of Sr.TNC of the
Division is also awaiting to issu¢ surrender Memorandum by P/Branch ( proposal for surrender of these
posis is enclosed ). ’ : ‘ ‘ -
(d). Proposal No. TW/MP-01/LM (1), dated : 26/11/01 for surrender of 8 posts (i.¢, Cipher Operator,
Sr.Typist, Jr.Clerk & RR. Cook) of the Division is also awaitin; to issue surrender Memorandum by
P/Branch ( proposal for sufrender of these posts is enclosed ). o '

(e). Proposal No. TW/MP-01/LM (1), dated : 26/11/01 for surrender of 1 post of RRI of the Division is -
‘also awaiting to issuc surrender Memorandum by P/Branch ( proposal for surrender of these posts is.
enclosed ). , . o o o
(®. Proposal No. TW/MP-01/1.M, dated : 20/03/02 for surrender of 38 posts of Box Porter of the
Division has been sent to DRM(PYLMG to'issue surrender Memorandum at the earliest ( proposal for
surrender of these posts is enclosed ). - o T -

( Total 86 Optg. posts have been identified for surkemfer ). '

D

Enclo : A_s_ahg' Vve. : ' o ) !
- ; . (s q'/;f’ﬁ”m"_,
- B Sr.DOM/ALMG. ‘

P e
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~ . | ANNEXURE - B
Qrade-w:se and Category-wise cadre position of optg. Deptt. of Lumding Division
; including surrender i.e. from 01:4.01 t0 31.01.02 and actual staff .';itrcngfh as on ]
& 28.02.2002). Target for surrender during 2001-02 : 150 ) | : {
? BOS Yacant | Occu- = | Super- | BOS 7 A V(wunéy/ [
i : after Posts pied -nume- | after ‘Actual Excess Position i
E Category Scale Surren der | Surren | Posty -rary Sure- {on Roll) | as on 28/2/02. ] ?'
{ (ie 31/3/01) . | dered. Surren | Posts: ender. 28/2/92.
é | Dered. Created _ Vacant | excess 1 {
v @y, 0, ) 7y ") 73) n T 79y R 11
! S5 7450-1 1500/- 51 e - St ‘;‘4’ = LN %
g DY.SS 6500-10500/- 109 - | - 109 64 45
- SM/ASM_| 5500-9000/- 128 - - - 128 123 5
ASM 5000-8000/- 225 - T - 225 206 | 19
ASM 4500-7000/- 35 - - - 35 19 16 ]
| Total= 518 - YT s qe | ’
CYM | 7450-11500/- N R D T I O e e | ]
¢ [CYM ___]6500-10500~ | 16 - - - 116 18 ] 1]
¢ [YM 5500-9000/- 34 S T 3 24 10 1
4 [AYM | 50008000~ | 20 - - . 20 13 T E
[ otal= N 73 35 18 "1
| CHC 7450-11560 13 -] - - 13 1 2 ] !
. [DYC 6500-10500/- 23 - 1 231 4 11
5 [8CR 5500-9000/- 6 - | - 6 4 2. 1 e
Total= 2 - - |- 42 34 g |
Tl 7450-11500/- 5 - - 5 2 3 1
Tl 6500-10500/- 3 - - - 3 1 2 :
Ti 5500-9000/- | i - - 1 3 0 2 4.
TI 5000-3000/- T3 - - - 3 2 1 ' .
Total= T 12 - - - 12 ] 6 2 .
+ [ 'S/C (P-W) | 7450-11500/- 1 - - - 1 1 0 1
+ [ “Do-Tfc. | 6500-10500/- ] - - - 1 l , 20° 1.
1t [“Do-Loco_| -Do- ' 1 - - - ! ! 0 1
; Do-C&W | -Do- . T - Ce . i I 0 1
3 S Total= ! 4 - - - R 4 0 ;
CIRR 4500-70007- i . : - 7 ¥ 0 e
; o Total= 1 IR - 1.1 1 0 . ]
¢ {Mail Gd._| 5500-9000/- _ 23 - | - - 123 18 S -
& { StP/Gd. ]5500-9000/- | 9 - - 1.9 8 1 1
i [P.Cuara | 500080007 | 34 S N N B 25 J i
v {Sr.G/Gd. | 3000-80D0/- 38 - - | - 1 38 36 ] 2 ]
! {GiGuard | 4500-7000/- 150 - D 139 1] j
t [Asst Gd._[ 4000-6000/- > . BN AR - A R -
Do-____ | 30504390/ 18 ] - - -- 18 16 2 4
T Total= 277 - - - 277 | 247 30 : -]
Contd...P/2... |
]
) ‘
¥
! :
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it
! e
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SR, e

v
: P2 ) ANNEXURE - B,
) @ € ) B © Q) ® ©® | an
CITT 6500-10500/- X R » - T — 1‘
ITT 5500-90007- x : ; . X P ]
{ HASR | 5000-8000/- X : - - X 75 T
Sr.SR 4000-6000/- X . - - X 3 3
i Total= X - - - X 29 I
STM-{ 5000-8000/- 23 - . . 23 19 3 '
STM-I | 4000-6000/- 10 R N : W01 25 15
STG.JDR | 4000-6000/- 2 - - - 21 11 10
Total= _ 84 - - - 55 29
CINC 5500-9000/- 43 - - - E 27 16
HAa.TNC | 5000-8000/- 66 - N - 66 27 39
St.INC | 4000-6000/- 30 - s 5 i5 49 0 | 34
JLTNC | 3050-4590/- X - X X X | 4 0| 4
' Total= 139 - 15 15 124 147 35 78
Carctaker | 3050-4590/- 2 - - - 2 2 0
-Do- 2750-4400/- 6 - 1 ] 5 3 2
Total= 8 - 1 1 7 5 2
: C/Man-1 | 4000-6000/- 15 - - - 45 53 8
-Do-1I 3050~4590/- 142 : K - 142 187 T 15
] Total= 187 - - - 187 | 240 0 53
:: P/Man'A’ | 3050-4590/- 562 - - - | 562 539 23
! Total= 562 N N . | s 539 23
RR.Cook | 4000-6000/- 6 - 2 2 3 5 . i
-Do- 3030-4590/- 20 - - - 20 16 4
; Total= 26 - 2 2 24 21 4 1
rl hH TSR - ) - - - A - Y
G { [08 6500-10500/- [ - - - 1 2 i
O\ [0s-I 5500-9000/- 3 - - 3 3 0
.. )| HdClerk | 5000-8000/- 7 - : - T 7 0
" LSt Cledc | 4500-7000)- 8 - - - 8 ol ]
Ir.Clerk | 3050-4590/- 3 - - - 3 3_ 42 0
— Total= 23 - - - 23 22 2 1
Con/Asst. | 5500-9000/- ! - - - 1 4 0
C/.Sicno | 5000-8000/- 3 - - - 3 3 0 A
Steno 100056000/- X - - - X T ; i
Total= 1 - - - i 5 0 1
Sr.Tvpist | 4000-6000/- i - - - 1 1 0
c-operator | 5300-9000/- ] - - - ) ‘l_ 2. i
~Do- 5000-8000/- ] - - - 1 - L
: Total= 3 - - - 3 3 1 |
© {"MTDriver | 3050-4590/- i - - - b 1 g
¢ [IDriver | 30503590/ 2 - - - 2 2 Y
t Do 400060007 ] ) - - l . L 9
| Total= 4 - - R 4 .0
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P/Man'B’_| 2650-3000/- - . - ](43) ' m (;) =
Total=_ 149 - - : 149 14 8
 BoxPorter | 2610-3541)/- 29 - | TR 1S n
-Do- 2550-3200/- 12 - - _ T T 0 3
Gateman__| 2650~4000/- 18 - - - 1S 10 8
Gateman__| 2610-3540/- 75 - - - 163 12
Total= 93 - - - 93 93 w0
R.R.Cook | 2650-4000/- 17 - R - 17 13 v
RRWMan | 2610-3540/- 2] - - - T2 21 0
-Do- 25503200/ i - - - T I
: Total= 39 - - - 39 43 3 IR
RR Bearer | 2610-3540/- 5 - - - 5 3 2. -
-Do- 2550-3200/- 2 - - - 2 3 1
Call Man | 2610-3540/- -7 - ! 1 6 5 ]
-Do- 2550-3200/- 2 - 1 I 1 B 3

| L/Man | 2610-3540/- X - - K X 9 9
~do- 2550-3260/- X - - - X. 3 . 3

Total= 16 - 14 27 3 16
Stn.Peon | 2610-3540/- 16 - - - 16 9 7 -
-Do- 2550-3200/- 5 - - - 15 27 - 12
CNL Peon | 2610-3540/- 3 - - - 3 ] 2
-Do- 2550-3200/- 6 . - . 6 7 ]
Tele Peon | 2610-3540/~ X - - - X 7 7
-Do- 2550-3200/- X - - - X 9 , 9

Total= 40 - . - m 50 9 | 2

[T/Man | 2650-4000/- 4 ; . ; 3 3 T
1-Do- 2610-3540/- 2 - - - 2 2 0 -

i | Total= 6 . - - 6 5 1 )
Chow.kdr | 261023540/- X - - - X 2 : 2,
-Do- 25503200/ X - - - X 3 3
. | Total= X - - - X 3 ra
O/Pcon | 2610-3540/- 3 - - - 3 2 L
-Do- 2550-3200/- 3 - - - 3 Kt B ]

' Total= ; 6 - - - 6 6 L} !
E/Pcon 2550-3200/- J 1 - ~ - 1 e
: ‘ Total= 1 - - - 1 1
M/Khalasi | 2550-3200/- 1 - - - I {
J/Khalasi | 2550-3200/- I - . - ] - I
Totalz 2 - - - 2 i l;‘
G/Total= 2360 - 21 21 2339
- Target of Surrender from 1/4/2001 to 31/3/2002 = 150 + 29 back log of previous year = 179 w
N 'g‘:irr?z:adocrsdohc:ﬂ (occupicd posts). Redeployment done : Nil (undér procccgsing with DRM/P/LMG).
Surplus staff waiting for redeployment= 268 (247 of previous year + 21 of this vcar)
BOS ason_1/3/2002 = 2339, ' |
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